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Date of Order: 03.9.96

All India SC/ST"Pailway Bmplorzes Azsn., ... Applicant

Union of India and othiers

CORAM:

HOM'BLE MP. GOFAL IF

HON'BLE MF. O

g

Versus

. e+ Respondents

D ER

PEP HON'ELE MR, SOPAL

IFTIEHNA, VICE CHAIRMAN

This ie a Paview

Tribunals Act, 198%, geeking 3 review oi

on 30.7.96.

i

Application u/z 22(f) of the Administrative

[
I
-
il

Aecision renderad in CA &2/86

» &
\"

2. Wz have gone throngh the grounds of review, as stated in this

—

application, and have cavefully perussd the records.

3. The main averment of

judgements  of the Hon'lle

involvad in  the Fresent

judgement of th: Heon!

impagned  Azcizicn  was render
t

51

the applicant iz that since Fhere are several

Suprems  Conrk resclving the controversies

cas=, thev Trikunal should have followad the

Suparsms

contanticne Faized on behalf of fhe

‘ : . i
“thare iz no error aprarent

qround warranting any

review., Thiz Peview Ay

0
(0.P. SZAamj)

ADMINISTPATIVE MEMEER

VK

-1 3 [

cn the ©

ation iz,

Court  in Taram  Chand's case.  The

=1 afier a careinl  consideracion of the

arties and we are of the view that

a2z of the record. There iz no othet

with thz impugnad order by way of

therefors, Jdismissed in limine.

Aoy A

(GOPAL KRISHNA)
VICE CHAIRMAN



